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FORM"NO. 4 

See Rule.-42 

In The -  Central - .Administrative Tribunal 
GUWAHATI BENCH GUWAHATI 

ORDER SHEET 
APPLICATION NO. 	 OF 199 

YCI  

Applicant(s)) Yti 	 oev-  S 

Respondent(s) 

Advocate fOT Applicant(s) C,6 Lc ~>eZ~ 
/2, C 

-

.Advocate . far Respoddent(s) 	 f.0 k_ V  

Notes of the Registry 	 Order of the Tribunal 

20.9.00 Present The Hon'ble Mr Justice D.N. 
choudhury, Vice-Chairman. 

List on 22.9-2000 for admissi on as 
agreed by the parties. f 1f. 	'j ) . 

vice-Chairman 
pg 
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	 22.9.00 	Heard Mr K.N.Choudhury s learned Sr. 

' 	 counsel for the applicants and also Dr.., 
B.P.TQdi.learned standing counsel for 
KVS. 

Application is admitted. Issue usual 

nctjcQs. Call for the records. 

List on 25.10.2000 for written state' 
ment and further orders. 

.0 //Y, 
Vice-Chairman 

pg 
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19,12*01 

2_ 

O.A.245 of2000 

Notes of the Registry 
	 Order of the Tribunal 

? 

?5 .10 -OC Heard Mr B.C.Das,learned counsel 

f or the applicant an d Dr B.P.Todi s  

learned counsel for res-iondents. 

List on 16-11-2000 foi- order so as 

to enable the respondents to file written-

statement. 

S 

vice - Chairman 

im 
9.1.2001 

-v4Vk-_vuv\  

Four weeks time is granted to the 
respondents to file written statement 
on the prayer of Dr B.p.Todi, learned. 

counsel for KVS. 
tist on 19-12'.2000 for order. 

viLchairman 

Written  statement has not been 

filed, List on 9*1*01 for filing of 

written statement and f ujrLbiar' orders # 

Vic , 	i Maber/ 	 e Cha rman 

There is no representation from 

the side of the respondents nor written 

statement has so far been filed. List 

it after three weeks to enable the 
respondents to file written statement. 

List on 30.1,01'for written 

statement and further orders. 

A*mber (A) 
	 Vice-Chairman. 

P9 

16.11 -OC 
S 

ON 

'_42120 

I'/ ~ ) % 

3001*01 	Written statemebt has been filed* 
Case is ready for hearing. List for 

hearing on 15,,2*01,,YLn the meantime the 

applicant may file rejoinder within 
,two. wiseks* 	 I . 

!I 

Im, 	 us-  "o—, 
MiAber 	 Vice-Chairman 



245 of 2000 	
1 
4  1A 

Notes of the Registry Date 	 Order of'tht Tribunal 

- bb 

28*5.01 

Writt'dn statement has been filede 

-List on 4*5*01 for hearing* In the I 
meantime the applicant may,file. v 
rejoinder if any. 

~ (_~ C d ~1~ ' 	1~.~--ha`i~~._. 
Member' 

On ~he prayer of the learned counsel 

for the applicant the case is adjourned* 

List on 28o5*2001 for hea 

Member 	 Vice-Chairman 

,The case: is.adJourned to 19-7-2001 
for hearing*' 

v 

,N~N_ - gxA_,%,  WAX~r~ ~V" 

15.2*01 

4 5 2 001 F 

Vice --cha irmair- 
bb 

64 

U 

On the request made by Mr* 13.C&0as 1, 
an behalf or the applicant p  the ass* Is 

adJourned to 26.4,4001 for hearing g  

14 emb or 	 Vice-Chairmau 
M,  

~ 26.7.2001 A prayer has been made by Mr B.C. 

Das, learned counsel for the' applicant, to adjourn 

the case on the ground of absence of his senior, 

Mr K.N. Choudhury. Prayer allowed. List the 

case for hearing on 31.8.01. 

1~1 	

I Member 	 Vice-C hair m an 

nkm 

4'1~ I'- 

~ ,. (0 1 	
*' 13  1117Z, 

to  676 
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Order 6f the Tr'i6: 

P~ Ss over ror the ~ -d,~4* List o n 
27.11.01 ror hearing, 

CA 
member 	 V ice-Chai r,7 ~ n 

Heard counsel for the parties 
Hear~inq concluded.Jqdgment delivered 

in open Court. Kept in separate sheets. 

The application is disposed of in 

terms of the order.-No order as to 

costs. 

Member 	 Vice-Chairman 

J-1 

IiNote,3 of  the Regi 3try 

26,11,01 

9S 

mb,  - 

27-11-( 



CENTRAL ADMINISTRATIVE T . RIBUNAL 
GU11AHATI BENCH 

original 4pplication NO. 24 5 of 2000 

27-1,- Date of Decis'' 

Rohitaksha Nath and 18 others. 
Petitioner(S) 

Sri K.N.Choudhury and B. _, C.Das. -  
_6.Advocate for the'' 

-t itionar(sl . .Versus— 	 Pc ~ 

Union of India and others.. 

_.Fesr_,)r,d ent f 

Sri s. Sarma;~.. 

for  
RE 3pond e-,I ,- 

THE HON'SLZ MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. THE H2N*B T 
-,MR K-K-SHAR MA, ADMINISTRATIVE MEMBER. 

Whether Reporters Of local 'judgment ? 	 Papers May be a]_ ,j. 0wr*,d tu see the 

To Le 1~eferted t,) theN..Re -por-  er Or not ? 

Whether their Lordships 
Wish to see the fajr ccpy  

Whether the _Tjd`gment .  is 	
of the T) , dgmelit ? 

to .  be (~_,ircul' 	 . ated to the .  Other 2ench es  

Judgment delivered by Hon'ble,: 	Vice-Chairman. 

i 
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CENTRAL ADMINISTRATIVE TRIBUNAL -i GUWAHATI BENCH. 

Original Application No. 245 of 2000. 

Date of order : This the 27th day of November,2001.. 

THE HONIBLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

THE HONIBLE MR K.K.SHARMA,ADMINISTRATIVF MEMBER. 

Shri Rohitaksha Nath and 18 others. 	 Applicants 

By Advocaste Sri K.N.Choudhury and B.C.Das. 

Kendriya Vidyalaya sangathan, 
represented by the Commissioner, 

18, Institutional Area, Sahid Jeet Singh Marg, 
New Delhi-16. 

Deputy Commissioner (Finance), 
Kendriya Vidyalaya sangathan, 

.18 Institutional area, Sahid Jeet Singh Marg, 
New Delhi-16. 

Seniior Accounts officer, 
Kendriya Vidyalaya Sangathan, 
18, Institutional Area, Sahid jeet singh Marg, 
New-Delhi-16. 

Assistant Commissioner, 
Kendriya Vidyalaya Sangathan, 
Silchar Region,, Silchar, 
Dist. Cachar, Assam.' 	Respondents 

0  R  D E  R 

DA 

CHOWDHURY  J.(V.C.) 

In this application under Section 19 of the Administrative 
e 

Tribunals Act 1985 the aplicantl among others challenged the 

-Tegality and validity of the Order No.130-46/98-99/mc:/ 

Budget . , dated 19.4.2000. 

contd. .2 

. 	 .11__~ 

2 
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The applicants are working under the respondents. 

.According to the applicants they are similarly situated 
J 

with other employees who are granted Special Duty Allowance 

(S.D.A) and by, the impugned order they are sought to 

I 
be singled out .  from the benefit of SDA on the ground 

that they were recruited from . North East Region and they 

have not joined N.E.Region from outside. 

Mr B.C.Das, learned counsel appearing for the 

applicants among others also referred to the communication 

dated 28.4.- 87 for providing the benefit of SDA to the 

applicants. Mr S.Sarma, learned counsel for the respondents 

however ref6rudd to the written statement and contdnded 

that no doubt those applicants are subject to all India 

transfer liability and all India common seniority list 

and that by itself will not entitled them for SDA, in 

I 

	

	
view of the decision taken by the Central Government 

communicated, by the number of memoranda and the decision 

of Supreme Court. The issue is no longer res-integra. 

A person who belongs to N.E.Region posted in the N.E.Region, 

he is not~ entitled to. SDA till he is transfered out of 

I 

the Region. 

We do' not find any -infirmity in' the impugned communication 

dated 9. 4.2000 and. for that reason we are not also inclined 

to issue any direction to - the respondentg for granting 

SDA. We however, make it clear that whatever amount of 

SDA granted to the applicants shall not be recovered. 

contd. . 



With this the application stands disposed of. 

There shall, however, be no order as to costs'. 

K.K.SHARMA 	 D.N.CHOWDHURY 
ADMIISTRATIVE MEMBER 	 VICE CHAIRMAN 

IQ 
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BEMRE 71HE CINMAL AIMIN33TRATIVE, TRIBUNAL 

GUWAHA:T1 BENCH : GUWAHATI 

Ox  As  1,70. 	_-OF 2000 

Title of the Case. 

BETWEEN 

Sbri Rohitaksha Nath & IS Ors Applicants 

Kendriya Vidyalaya Santhan 	ors Respondents 

INDEX 

Sl.No. Page 	Annamire Particulars 

Application I to 19 

O.M,Dated 14-12,83 194v 2-G(Annexare-I) 

2* O.Modated 20.4.87 C ;2S (Anne xure. TI) 

30 letter dated 19.4.2000. (Annexura-UT) 
4. Appointtent letters.. 

iromotion orders, 
seniority list ate. (Annexura-M 

s eries. 

50 .  Office order dated 
25*9.97 with O.M.dated 
122, 1.9 6 (Annemlre.V) 

Filed by 	 Registration No, 

Advocates 

PC 



BEFORE THE CINTRAL ADKINISTRATIVE TRIBUNAL: GLTVIAHATI BENCH 

GUWAIIATI 

(APPLICATION UNDER SBC. 3D OF THE CENTRAL 
ADKIN13TRATIVE TRISMAL ACT 

1985) 

o  mo ~.A -, 	 5  OF  2DOo 

RETWATEI NT 

1. Shri Robitaksha Nath, Lojer Division Clerk- 

Sbri Anupam Bhattacharj ~-",3iipdt(Administration) 

 Shri Arun Kumar Sarmaj Supdt (Accounts) 

 Sbri Dipankar Deb, Upper Division Clark 

 Shri Madan Mohan Prajapati l  Audit Assistant 

6* Shri Sri Sunil Chaktaborty j  UppdorDivision Clerk 

7* Shri Nani Lal Sen t  Audit Assistant, 

89 Shri Bi3wajit Singha q  Audit Assistant* 

9* Smti Susmita Paul ChoudhurylLounw Divn.C,l ark. 

10. Shri Mojrmr Almed Laskarg Sunfor Stenographer 

11- Smti Sagarika, Deb t  Sunior Stenographer. 

12,  SMti Sipta Bhattacharjee,Uppet- Division Clerk *  

13. Sbri Amrit Ratan Kasyap j  Driver 

All the applicants aboVenamed are 

working in the Office 'of the Assistant 

COMmissioner -ip Kendriya VidYal-aya Santhan g  

Silchar Region $  Silchar, 

.14. Shri Sribatsha'Das, Lover Division Clark, 

Kendtiya Vidyalaya l  Pachgram. 

15* Sm ti . Arac1hana, B isww I  Lolrer Divi si on Cl erk 

Music Teacher g  Kendriya, VidYalaya t  
Kari.'.Ij 
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16* Shrl Biswajit Chanda l  

UPPer Division ClarktKandriya Vidyal.Val  

Dholcharrao 

vo Shri Prasenjit Paul, 

Upper Division d1arklKendriya Vidyalaya l  

Pachgram. 

18. ~ri Kanoj Kanti Choudbary, 

UPPer Divisimn Clark sKandriya Vid3ralaya l  

O.N.G.C.,Srikonae' 

39* Sri Dabashis Dasgupta l  

UPPer Division Clark q  Kendriya Vidyalaya,)  

Karimganj. 

AEPLICANTS 

-Versus. 

I. Kendriya VidyalaVa Santhan, 

represented by the COMmissioner g  

.

18  Institutional Area l  Sahid Jit Singh Marg, 

Now Delhi - 16* 

20 Deputy CCmMissioner( Finance) 

Kendriya Vidyalaya Santhan g  

3.8 Institutional Areal  Sahid Sit Singh Marg, 
Now Delhi - 16* 

3. 	Senior Accounts Officer $  

Kendriy -a Vidyalaya , Santhan q  

18 Institutional Area l  Sahid Sit Singh Marg, 
New Delbi - 160 

40 	Assistant Commissioner,, 

Kendriya Vidyalaya Santhan q  

Silchar RPvion q  Silchar, 

District CachetrqAssam, 
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PARTICULARS OF THE ORDER AGAINST WHICH THIS 

APPLICATION IS MADE s 

The Original An plication has been directed against 

the Order No* Fo 139-46/98-99/XVS/Budget dated 19*04*2000 

issued by the Respondent No. 3 (Annexure- III) and the 

Order issued by'  the Office of the Respondent No* 4 dis. 

allowing the Special  Duty Allowance to the Applicants with 

effect from May, 20000 

20 	 Limitation  s 

The applicants declare that the instant application 

has been filed within the limitation period prescribed under 

Section 21 of the Central Administrative TribunalAct, 1985, 

30 	JURISDICTION 

The applicants further declare that the subject 

matter of the case is within the jurisdiction of this 

Hon'ble TribunaI* 

40 	FACTS OF THE CASE 

4.1 	That the applicants are all citizen of India'and, 
0  

as such, are entitled to all rights, privileges ,  and protec- 

tion -availdble to -  citizen of India under the Constit dtion 

of India And -  other laws of the land. The applicants have 

common interest,, , inasmuch as, common question of law and 

f acts are involved in -  th6-case and, as such, the applicants 
t1474  

rt-Vpfay that this Hon'ble Tribunal may be pleased to grant leave 
to the" applicants to join .  together in this application., 

involving Rule 4(5Xh7-bf the Central Administrative 
Procedure Rule s  -1987 

4.2 
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4. 2~ 	That the applicants are all employees of 

Kendriya Vidyalaya santhan g  hereinafter referred 

to as Kval t  working in different capacitie! as 

indicaited in t he cause title. The applicants No.* 

1 .  to V  are working iti the Of-fice of the Respondent 

No04 in different capacities as indicated above* 

me appli cant s No, 14 to 19 ar a morki ng in di ff erent 

Kenftiya Vid7alayas as indicated ab cw a 

40- 3 	That the KV3 is an autonomoas body and was 

set -uP by the Ministry of Education g  Goverment of 

India and vas registered as a Society in the year 

965. The KV3 vas set up'for the purpose of imparting .1 

education to the Children of employees of the Central. 

Government and othar under takings as well as floating 

Polulat16n2 Th6'Board .  of Governors of the Kendriya 

VidYalaya Santhan is charged with- the responsibilities 
of carrying out the obj acts of, the KV3 as set forth 

in.the Memorandum of Association, Insofar as the 

conditions of service and service benefits arecoi ncernad,)  

the Rule-S-19 Regui ations and Notifications iszu'ed by 
the Ooverm6nt of India apply mutatis mutandis  to  the  

employees of the KVS* Thus, the GoVernment of India 

has deep and Pervasive 'control over the functioning 

of the Kendriya Vidyalaya'Santhan* 



4- 

so 

4.4 	That the applicants state that the GoverriMelit 

India-vide O.M.dated 14.12.83 granted certain 

inwantives to the Central Goverm.ent civilian employees 

posted, In'North -Eastern Region* One of the incentive 

was pa~ment of Spmcial Duty Allowance (SDA) to those 

WITMan employees who has "all India transfer liabi. 

Ilitylt. Therefore, by O.M.dated 20.04.87 It was el or -I. 

fled that for the purpose of sanction of SDA "all 

India transfer liability" of the 

. 

members of any 

service/eadre mu or incumb et of any post/grollp 

Of Posts is to be detexmined by applying the test 

of recruitment zone, Promotion zons etc, i. e. whether 

reemitment to services/posts/eadres has been mad*. 

on all-.India batis and Aiather promotion is also 

done on the basis of All India, common seniority list 

in the service/cadre 1posts as a whole *  By the said 
0.1M.Dated ~0. 04*87 it was clarified that mere insert ion 
of a cl al.1s a in thO appointment letter to the effect 

that the Petson coneazned is li,able' to be transferred 

any where in . Indla,, do not make him eligibl e  for ' 

grant. of SDA., 

Copies of the 
I 
O.M 

 I 
dated 14.12.83 and 

dated 20. 4. 8? are., annexed hexeto and ,  
marked as Ann a mr 	respectively, 

_j 

4~5 That the 
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4.5 	That the appli cants state that since the 

irAroduction "of the 16cantive in. the year 1984 all 

the' employees of the KVS including tho -applicants 

have- 'beenri eceiving the, said incentive until may 2000, 

vhen the SDAL -has been diicontihaed on the strength 

of thO letter No.F,1_V_46/98-99/KVSAudgat dated 

39.04*2000 issued by the Respondent No.3. The app. 

'1ibants who. are serving in the North Eastern Regio'n 

and other employees coming from outside, the region 

were .treated equally for the purpose of alloAng the 

SDA andl assach g  they have b-aen draving the SDA for 

the 1 ast 3.6 years. Hoseter g  On some erroneous Int6r. 

-P:tetation -of the aforesaid Office .  M16morandum as weal 

as the Office orders ,  isguedby the-Kenftiya Vidyalava 

Santhan Par 
. 
suant to the-  aforesaid O.Ma j  tha pay ment 

of SDA has been discontinued -Ath atfaci t from mav's 

2000 *  

A copy oftha said.  letter dated 19446,2000 

is annexed hereto,  and marked as A 

4.6 , 	That the applicants 13tate that by- 0 

dated 20. 04-87 it has been clarifted , that for the. 

purpose Of sanctibn Of SDA ,the all-India transfer 

liability of the members' Of 'any service/cadre is to 

be determined by applying the test of recruitment 

zonal"'promotion zone etc. The employees of the KVS 

'and f 
. 
or .that matter the applicants. satisfy the 

eligibility* 
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eligibility Criteria as laid down In the aforesaid 

OJ4.dated 29.04*87 and the office orders Issued by 

the, KVS authority Persuant to the said O.M.dated 

.0.04.87 -mid, as such, the action of the Respondents 

in 'purporting to -discontinue the SDA with OffOct from 

May 2000 is highly arbitrary and illegal. 

4e7 That the applicants state that the d3ka 
detailed Procediire of recruitment, promotionj posting 

and transfer of the employeas Of - the KVS justify 

Payment Of S.DA to the amploy9e s  of the KV3 in general 
and .  applicants in particular *  As admittediy the 

emPlOY803  Of KVS vorking in different parts Of India 

including the employees wrking in the North Ea stern 

Region fulfil the eligibility crit '  eria laid doic in - 

O.M. dated 14.12.83 and 20.04.,97. 

In this com-,, metion it Would be relevant 

to ref,,.T to procedure for recruftme nt/Promotion of 
employees .  under'. the KVS R agi o na]_. 	ic 0 mid Keddriya Off 
Vidyala- .7as So far Group A' t Group 1]3,t I and Group 1 C# 
PO'Sts are Concerned the samp, are filled -up by direct 
recrultmeht -through open advertise ment on al.l.Ind  ia 
basi's and by pr 

I 

Motione The -seniority. of i ncum  bents 
in su'ah Posts*are Prepared on all-India basis and 
maintained centzLkUy at KVS Headquarter, Ne w  DelYA, 
Fur th or I 

. 
promotions 

 8r,  e . also mdde by departm e - ntal 
examination by circulati ng  the vacancies to aL11 
Regional 'Office,-- spreading over the country* 

80 far Grcxlp#D',,,, 
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8* 

So far, Voup~ -t DI posts in Regional Offices 
, 
are concerned, the same are filleFd by the Assistant 

'Ummissioner concerned, on behalf of the KVS Read-

.ouarters after getting the nam.es sponsored from 

,,,,ftPlo7m:ent, Exchange, As wall as open advertisement ,  

subj act approval of select panal by the KV3 Head" 

'quartero. Ftirth!r vacancies in Dafr 
- 
ty, a G rouP I DI 

Post in'the Regional Office through Promition from 

amongst incumbents holding Group IDI postc, on the. 

basis of seniority list prepared'and maintained by 

the KVS HaadqQarters l' Nenq Belhi *  

. It is,brought - to the notice,  of this Hon 
t 
 ble 

Tribunal that posting of *mployees in Group 1Bt tC1 I 
and I D1  Posts we also made on the basis of selection 

as stated above and the incumbents are posted by the 

KVS Headquarter -I  New Delhi as Per sel ­ct penai to' 
any Part 

" 

of the. country including ~ North Eastern Region 

as . per the.availabilit-1 of vacancies  wharf,% the candi. 

dates do not have any choice Of thOAi posting, Thus' 

an incambent ,  belonging to tbD Northd2astern Region . ,  
i s% Posted to the 7-,Torth Eastern Region in the interest, 
of the KVS only. Furthar, the Promotions to Group 1131 

tC 1  and (D" are also made based On'all-India seniority 

iist prepared and maintained at KVS -  Headq uarters q  New 

%Delhi. It would also - be pertinent -to state -hereiii that 
all employees --t.,,orking in,Group #]31 9- tcf and 1 Dt posts 
are liable to . be transferred anYwhere in India in 

ter.ms of Article 4D-K bf t1ke Bducation Code and Guidelines 
issued by the KVS from time to time* Accordin gly, 

all employees.. . 

P- 
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all"Oemploy~ees including. Group IDI employees are. 

transferred frcm.the North Eastern Region to other 

plac as and vice versa in the interest of administ-

r 
I 
 ation of'the KVS, It would thus appear that all 

employees are posted in publi c adgencies and for %ft 

which employees concerned cannot be deprived of the 

financial benefit i.e*. SDA on the basis of some arronsous 

interPtatation of the O**Ms referred to abovea 

-in this connf§ction it,would be relevant to 

refer - to Ibm dcme of the appointment orders promotion 

orders, seniority list and other r6levant dociments 

which are annexed as Annexare. Vaeries, 

4.9 	That the applicants state that in terms 

of O'.H. MO. 1ASY 95-B.II(B) dated -12*- 01.96 issued b 

the Gover m.ent .  of India, the'KVS authority issued the 

Order No*, F,j30;~46/KVSAudget/Pt'_II dated 25-09-97. By 

the said Office - order dated 26.0 -9.97 ,  -the KV3 Headquart6r, 

Circulated a 
. 
copy of the office Memo dated 12.0 1.9 6 

for information and necessary action, It may be pointed 

out that vide Par.ap-S of the O.N. dated 12.01-96, it- was-

clatified that"in terms of O.M'.dated 20.04.87 for the 

parpose'of san*cti6ning SDA to the members of any service/ 

cadre or incumbent of any posts/Group of Posts tbt 
same is to be det-ermined by applying the tests of 

recruitment z0n8 9 Promotion zone etce'i.e. whether 

recrultment to the'serviCO/ cadre/ Posts has been made 

on all-India basis and ,  whether the Prbibotion is also 

made On all- India 'common s enift ItT list 'for thi ~ 
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savice/Cadre/posts. It was also pointed out that 

a mere clause in the appointment letter to the effect 

that the person correrned is liable to be transferred 

any,  where in India, do not make him eligible for the 

grant of SDA. In the instant case, it would be evident 

that the respondents acted most mechanically in total 

non-application of kind in parportinR to discontinue 

the M to the applicants with effect from May,2000. 

A copy of the Office order dated 

25,09.9? cir clating th'e O.M. dated 

12-01-96 is annexed hereto and marked 

as AMexV C.V*  

4.9 	That the applicants state that basad on 

the O.M.dated .12.03..96 no action could have been taken 

to ,  di.scontinue Payment of SDA to the applicants as 

admitteclLy-the O.M.dated 12.01,96 was Issued In a 

different context altogethere It is evident that the 

said,O.M.dated 12.01.96 was Issuedpursuant to the 

Judgment dated 20.09.94 ( (.199 4) Suppl,:3 SCC 649, 
Union of India Vs. S.ViJaY Kumar) In the said decision s  

the Apex Coiirt merely reiterated the vie w  that mere 
insertion of the condition of all-India transfer 

.

liability in the appointment order would not mak 
I 
 e 

the Person Concerned eligible in grant of SDA, In 
. 
the 

said decision an observation has also been made that 

a peiiisal Of the O.M. dated 20.04.87 cl early sho-,,,s  

that allolvance in q'u ,~,~stlon was meant to attract person.- 

from outside the region to vork in the North Eastern 

Region# because of inaccessibility and difficult terrain. 

There is no... 
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Th,~re ie.,  no quarrel with the aforesaid proposition. 

The Pertinent question is whether the applicafttV 

tbc)ugh resident of North Eastern Region g  are entitled 

to SDA in view of the procedure for recrttitment/ promotion 

of employees in the KV3 mrUch is made on all-India basis* 

The claim of the applicants are based on the condition 

in their appointment ,  o~ders that they are liable to 

serve anywhere in India* It is evident that the authority 

failed to address itesle to the afbresald relevant 

consideration in denying ot SDA with effect from May, 

2000 *  

4.10 	That the applicants state that much emphasis 

has been laid on the plea that the employees of the KVS 

who are recruited from the North Eastern Regicn and even 

Joined the North Eastern Region from outside $  are not 

entitled for P#7ment of SDAI  on the f ace of it is arro. 

I I ne.ous and legally not sustainable, No ,&ere, in the O.M,, 

dated 14, 12.83 t  O.M. dated 20.04.87 or in the Judgment 

of the Apex Court(suPra) it has been indicated that a 

person from North Eastern Region is nbt entitled to 

grant SDA. What has been laid down is'that the clause 

in the appointment order regarding all-India transfer 

liability is to be determined by applying the. test of 

recruitmant zone, PrOfflOtion zone etc. As th-~! applicants 

satisfy the eligibility criteria as'laid down in the 

O.Ms referred to above t  the action of the KVS authority 

in Purporting to deny SDA with Offect from May,92000 
Is wholly . Arbitrary 9  unjust, unreasonable and legally 

not su, s t ai nabl e -a 

I
VA 	V, 	% 

VIA 
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-'4* 3.1 	That the applicants state that because 

of the illegal action of the office of the Respondent 

NO,4 the applicants have. been put to financial co~s-

traints, I  inasmuch as q  the applicants have been losing 

Rs.. 500/- to 1*3.000/- Per month in these hard days 

of inflation* 

4,12 	That the applicants state that the impugned 

action has been taken most arbitrarily all. of a sudden 

,Athout any opportunity to the applicants, and as such q  

the Impugned action is violative of thin, rules of natural 

Justice. Further $  the impugned'action is also viol ative 

of Article 14 of the Constitution of India inasmuch as, 

the applicants have been treated in a discriminatory 

manner -* It man the bounden dity of the Respondents 

~
to decide the eligibility of the applicants having 

regard to the eligibility criteria laid down in the 

O.M. dated 14. 12.83 and '20.04.87 The O.M. dated 12.01.96 

was issued in a iltogether different context and the 

said O.M. could not have been applied by the respondents 

to deny the bmefit of SDA to the app-1 1 1cants o  

4.13 	That the applients state that they have 

been treated unfairly by the authority in violation 

of Article 14 of the Constitution of India. While 

action has been taken to deny the benefit to the 

applicants ~ other Central GoVerrnent Offices like 

Central Water Ccmmissiong  ~Controllar of Dqf@ 	Ac cojrt S nee 
Survey of T-ndia l  Labour ComMissioner(Central), Post 

and Telegraphs, Tel ecommuni cation ate* are paying 

M E '~~ Z~~ 
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SDA to all its employees solelY on the basis - of 

applying the criteria .  of recruitment zone and pro. 

Motion- zone ats pointed out above,,.Hence, the app-

licants have been unreasonably put to financial 

hardship by the respondents* 

4*14. 	That the applicant state that the action 

of the aathority in purporting to discontinue the 

SDA with effect from May t 2000 Is wholly unreasonable* 

unfair- and,r-eflects total non-application of mind 

of the respondents in taking the Impugned decision, 

,and as suchl  the illegal action is legally.not ms ~' 

tainable.. Further, the applicants have'become entitled 

for 3 , 	ftk=. a dir'ection to be issued'by this HonlbU6 

Tribunal to the Respondents 
I 
to grant SDA to the 

APPlicants which they have blian receiving since 
. 
39.84 

the applicants fuifil the criteria laid down in 

the Ms. ref-brred to above. 

5. 	GRPMDS- 	HUEF  WITH _L]U a mo _V13 imm 
5.3. 	For that the Respondents have actad contrary 

to the settl'ed proposition of - law and primaeaciis their 
ac tion/ inacti.on is not,  sustainable in the eye of 3.aw, 

'5* 2 	For that ths. respondents have committed 

Manifest error of laW apparent on the face of the 

records.  in purporting'to discontinue the  SDA to  -the  

applicants vith effect f~rom May,2000 and,as such, 

the impugned action is legally not sustainable* 
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5.3 	That nowhere in the Office Memos dated 

14.12.83 and 20.04.81,  as well as 'in thm Judgment 

of the-Apax Court (s,,I.pra) it has been held that 

a personrecruited in all-India .  service f~rom the 

North Eastern Region is not ai ligible for grant of 

8 DA. I t is evident that the impugned decision haa. 

been taken without. bansidering the -procedure of 

r-ecruitment and prcmotion to Group 'All 'Btfict 

and GrbILP IDI.  posts under the KVS ~pnd q  as such $  

the impugned action is a nuUtT'o. 

-5*4 	For' that.m*uch emphasis has been. laid 

on the plea that staff members who are recruited 

f~rcm the North Eastern Xegion.and have joined the-

KVS from the North Eastern Regionif are not entitleA/ 

eli gible -for payment of SDA, which is not a relevant 

consideration' $  inasmuch as$ -thp. relevant donside. 

ration is the clause-in the appointment order regar- 

ding all-India, transfer liability is' to be dotivmi-hed 

by applying the test of recruitment zone s  Promotion 

zone eta# Thin same having not been done in the 

instant cases the impugned decision is legally not 

sust anabl- a* 

For that the applicants 'satisfy all the 

,conditions laid down in -the O.Ms dated 14. 12.83 and 

20.,04.i87 for grant of SDA, as 'Such'the action'to 

withdraw thebenefit with effect'frcm may*2000, which 

is being ,  paia.for the last 16 years is highly arbitrary, 

unrea:sonable s  unf air -and unjust. 
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5 f6 	For that the decision . to  discontinLie SDA 

to, the applicants vith effect from May q 2000 is also 

violative of the Rules' of natural justice as admi. 

ttedly the sime'has bown taken -  vith-ou 
I 
 t gi vi ng aMr 

opportunity of -hearing to the applicants *  

s.7 	For t hat the action of the respondents 

in p-urporting to deny the benefit of SDA to the 

applicants is highly arbitrary, unauthorised and 

suffer from the vices of total non-application of 

.mind* 

:5"8 	For that in any view of the matter, t ' he 
4M~Ugned decision of. the r espondents- are not susta-

inable in t he eVe Of 1 aw and the sme deserves to 
be s et asida and quashed* 

The appli-cants crave 1,6ave of this Hon'blia 

Tribunal to'advaftas 30me"more grounds bot h factaal 
and legaI_ at -the. time of,hearin ~ Of this Original 
Application" 

6* 	 PETA 	OF RMEDIES  EXHAUSTED 

The app li a ants declare- that they have 

exhausted all -the remedies available to them and 
there is nO alternative remedy availabl e  to  the,. 

70 	NATTIER NOT ~_MZVIOUSLY  F IL' 	MING— 
AIRY.OTHER  C22T 

Ih's applicants Partheit declare that th*k 
haVe not' ftled -Previoasly - ' ary application, uTit petiti on  

41 L 
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or .  suit ragardinix the grievances - in respect of 

'which the application has bean made, before any 

other court or any other Bench of the Tribunal 
.or  am Other authority, nor any such application g  

Vrit.POtition or suit is pending before -  any of.  

8* 	RELIEF SMGHT  PDR 

Under the fadts and ciremstances, stated 

abova t  the applicants most respactfallY Pray that 

the Instant application be admitted, the records be. 

called for and afttr haring, the parties and on cause 

or causes that may be shovn and on Perusal of the 

be Pliased to grant the following reliefs 
to theapplicants 

To set aside and quash the order NO.F..130. 
/46/9849AM/ Budget dated 19.04.2000 issued b the y 

S,  

S eni or A cc ount s  Offi co.r.-I. KVS Head Quarter, NewM D61hi 
'Respondent No'. 3 (Annexure- 

------------- 

To set aside and quash the 

0 

rddr No,F, 
-130-46AVSAudget/ Pt 11 dated 25*09*97 circulat - ing 

't he 0 -M dat ad' 12. 0 L96 ( Annex-ars- V)Jand 

-(ii:L) 	To issue a direction  to  the Respondents 
to.continU,e to pay the Special Daty  Al lowance  to the 
applicants* 
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(ivY 	Any other Islief/reliefs to which the 

applic"ants are entitled - to in thafacts and in 

the circumstances o lf the case and, as may be 

deamed fit and pro -pbro 

(V) 	Cost of the applicatione 

9. 	LjJTEgLK_ BELIF MgRER- FgAYED EQR 

Pending disposal of the application. 

b farther pleased to direct the Respondents 

to . pay Special Duty Allowance to the applicants 

with affect from May 2000 until fmrthar ord6rao" 

100 	0 

.110 	PARTICULARS OF 'I jP 

(i) 	I.PgO. NO* 

ii) 'Date 

(111) P ayabl a ,  at 	Guvahatj 

LIST  OF ENCLOSURE/ AIINEMES 

As stated in the indexe, 

UMIFICATION O  *, 0 
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I Shri Rohitaksha Mathi.son, of late Rajandra 

Nath aged about 31 Y,&afs9,,,PrfbsentlY working as 
Lower . D,ivision,Clerk, office of the A ss istant C om.. 

missioner $- Kendriya Vidyalaya Santha' n j  Silchar 
Region $Silchar, do hereby s olemnly affirm and 

verify that the statements s made in paragraphs 4, 11  

C29  4.39  4.5 $  4.6, 4,7(Pt) t  4.9 9  4.10, 4.11 t  4, 
M, 

4613 and 4 ..'14 of the accompanying application are 

true to my,  knOwledge and those made in Paragraphs 
4,4 9  4.07(Pt) and 4*8 belng matters of record m~e 
true to my in:-Pormation derived therefj.' om v1d ch I 
believe  to be trua - and - the r es t are my hlmbl e submi. 
ssions before, th  

, 
is H. on'ble Tribunal. 

I declare that I am antborised to sign this 
Verigidation. And 

. 
I sign the same on 	day of 

JulY9200 at Guwafiati6 

Signature. 



ANNEXURE  . 10 

GOVERNMENT OF INDIA 

MINIS 
. 
TRY OF FINANCE DEPTT- OF EXPDR* 

NO - 20014/3/B 3-E-IV 	 Dated New Delhi, the 14 Dec 1983. 

OFFICE MEMORANDUM 

subject s Allowances and facilitities for civilians Employees 
of Central Gbvt. Servant in the State and Union 
Territories of North Eastern Region s improvement 
thereof. 

The need for the attracting and retaining the service 

of Govt, officers for service in the North Eastern Region 

comprising the State of Assam, Meghalaya. Manipur, Nagaland 

and Tripura and the Union Terriroties . of Arunachal Pradesh 

and Mizoram has been engaing the attention of Govt* for some. 

~ time* The Govt has appointed a committee under the Chairman-

ship of Secretary, Department (fif Personal &(Rdmn. Reforms, 

to review the existing allowances and facilities admissible 

to the various categories of civilian central Govt. Employees 

serving in the maxi=st a%kwg=iax aEl region to suggest suitable 

recommendation. The recommendation of the committee have been 

carefully considered by the Govt. and the President is pleased 

to decide as follows s 

Tenure of Posting/p22utation 

There will be a fixed tenure posting of three years 

at a time for officers with service of 10 years experience 

and ti-io years at a time for officers with more than 10 years 

contd ... 

C, ai- 
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service, period of Leave training etc. in excess of 15 days 

per year will be eAluded in counting the tenure I 
period of 

2/3 years. officers and emp .L loyees of the fixed tenure of 

service mentioned above may be considered for posting to a 

station to their choice as 15ar as possible. 

The period of Deputation of the Central Govt. eMpl-

oyees in the State/Union Territories in N6rth Eastern Region 

will general be for 3 years which can be extended in excep-

tional cases in exigencies of public interest as well as when 

the employees concerned is prepared to stay longer* The 

admissible deputation will be continued to be paid during the 

period of deputation -so extended. 

(ii) Weightage for Central Deputation/Training 

abroad and special mentio-nin confidential 

reportse 

Satisfactory performance of duties for the prescribe-

tenure in the north east shall be given khe due examination 

in the case of eligible officer in the matter of 

promotion in the cadre posts* 

Deputation to the central Tenure posts and 

officers of training abroad. 

The general requirement of at least three years 

service in a cadre po-st bLetween the central tenure deputa-

tions may also be relaxed to txvo years in deserving cases 

of kka merterious service in the North East. 

contd ... 
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A specific entry shall be made in the CR of all 

employees who rendered a full tenure of service in the North 

Eastern* 

(iii) special Du,ty  Allowances  s 

central Govt. Civilian employees who have all india 

trazhsfer liability will be granted A special (Duty) allowances 

at the rate of 25% of basic pay subject to a ceilling -of 

400/- psm.on posting to any station in the North Eastern 

Region. such of these employees who are exempt from payment 

of Income Tax will 1-1owever not be eligible for this Special 

(Duty) allowances. special duty allowance will be in addition 

to any specialp' pay and or deputation duty allowances already 

being drawn subject to the condition that the total of such 

special duty allowances plus special pay/deputation duty 

allowance will not exceed Rs* 400/~ p*me Special Allowance 

like SCA ( Remote location )allowances construction allowances 

and project allowance will be draimmseperately. 

(iv) Special"Compensatory Allowances 

Assam and Meghalaa s 

The ratoe of the allowances will be 5% of basic pay 

subject to a maximum of Rs. 50/- p.m. admissible to all 

employees.witbout any pay limit the above allowances will 

be admissible w.e4fe 01.7-82 in the case of Assam* 

contd e * * 
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20 	mankur 

The rate of allowance will be followed for the 

whole of Manipur, 

Day up to Rs* 260/- 	- RS* 40/- P*M* 

P ay above Rs. 260/.- 	- Rso 15% of Basic Pay 
subject to a Min. of 
Rso 150/-- 

3* 	Tr~Mra 

The rate of allowances as follows 2 

Difficult area 	 25%. of Pay subject to a 
Min. of %* 50/- and Max. 
of Rs. 15 0/- 

other areas 

	

	 Pay upto Rs* 260/. - Rs. 40/-p-m- 
Pay above Rs. 260/. 150%. of pay subject to a Max. 

of ft. 150/-. 

There will be'no change in the existing p(date of 

SCA admissible in Arunachal Pradesh o  Nagaland and Mizoram 

and the existing rate of disturbance area allowances admissible 

in specified areas of Mizoram, 

(v) Travelling allowances on first appointments. 

in relaxation of the present rule ( SR 105) that 

travelling allowance is not admissible for journey under-

taking connection with initial appointment in case of journeys 

for taking up initial appointment in case of journeys for 

taking up initial appointment a post in the North Eastern 

Region travelling allowances limited to ordinary bus fare/ 

cn-ntd* * * 
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second class fail fare for road/rail journey in excess of 

forest 400 Ks for the (bvt. servant himself and his family 

will be admissible, 

Travelling allowances for journey or, transfer s 

In relaxation of order below SR 115, if on transfer 

at station in the North Eastern Region, the family of the 

Govt. Servant does not accom- pany him, the Govt. servant will 

be paid travelling allowances on tour for self only for transit 

period to be join the post and will be permitted to carry 

personnel affect up to 1/3rd entitlement at Permitted Govto 

cost of have a cash equivalent of carrying 1/3rd his entitle-

ment of the difference in'weight olE personal affects he bew 

in lieu of the cost of transportations of luggage., In case 

the family accompanies the Government servant on transfer, the 

Government servant will)410 entitled to the existing admissible 

travelling allowance including the cost of trans-)o .L. rtation of 

the admissible weight of personal affect according to the 

Grade to which the officers belong, irrespective of the weight 

of the luggage actually carried. The above provisions will 

-U so a- - z 	pply for the return journey journey on transfer back 

abd from the North Eastern region* 

Road milage for transportation of Personal 
affects as on transfer S 

in relaxation of orders below SR 116 for transportation 

of personal on transfer between two stations in the North 

Eastern Region, higher rate of allowance admissible for trans-

portation 'A' class cities subjectto the actual expenditure 

\(,bV 	incurred by the Govt. servant will be admissible* 

co nt de . . 

Coll  
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(V--L!3:) Joining time with leave ; 
:4 

in case of Government servants proceeding on leave 

from a place of posting in North Eastern Region the period 

of travel in excess of txqo days from the stations of posting 

to outside that region will be treated as joining time. The 

same concession will be admissible. 	 & 

(IX) Leave Travel Concession S 

A government servant who leave his family behind 

at the old duty station or another selected place of residence 

and has nit availed of the transfer travelling allowance for 

the family will have. the option to avail of the existing 

leave travel concession of journey to home once in a block 

period of tim years or in lieu thereof. facility of travel 

for himself once a year from the station of posting in the 

North East to his home town dr place Ohere the residing 

and irr~ addition facility for the family (restricted to his/ 

her spouse and ti-jo dependent children only ) also to travel 

once a year to ,visit/ the employees'at the station of posting 

in the North Eastern region. in case the option is for the 

latter alternative, the cost o travell for the initial 

distances ( 400/160 KM) will not be b6rne by the officers. 

officers drawing pay of Rs. 2250/. or above and 

thete families i.e. spouse and ti-ro dependent children(up to 

18 years for boys 'and 24 years for girls ) i-,d I I  be allowed 

air travel between Imphal/§ilchar/Agartala and Calcutta 

and vice.versa, while perf6rminci journeys mentioned in the 

	

Q:4P- 

 A 	 preceeding paragraph 

	

VV-9 	 contd.. a 

. . I  I,. 
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(x) Children Education Allowance/Hotel, SUbSidey S 

M 

Where the children do not accompany the Government 

servant to the North Eastern region #  children education 

allowances upto Class X11 admissible will be in respect of 

children studying at the last station of posting of the 

emp ,L  loyee concerned or any other station where the children 

reside, without any restriction of the station where the 

children reside. without any restriction of the pay drawn 

by the Govt. servant. If children studying in school or are 

put in hostel at the last station or posting or any other 

station. The Government servant c4c~ ncerned will be given 

hostel subsidy without other restrictions* 

I 

The above orders except in sub para 4 will also 

Mutatis and Mutandies apply to central Govt. employees posted 

to ANDAMAN and NICOBAR ISLItNDS. 

These orders will take effect lst Nov. 1983 and 

will remain in force for a period for three years upto 31 

Oct 1986 * 

4* 	All existing special allowances facilities and 

concessions extended by the special orders by the Ministries/ 

Departments of the Central Government to their all employees 

in the North Eastern region will be withdraurn from the date 

of effect of the orders contained in this office Memorandum. 

50 	Selparabe orders will be issued in respect of other 

recommendation of the committee referred to in paragraph I 

as and when decision are taken on them by the Government* 

contd... . 

ID 
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6. 	In so far as . the persons serving in the Indian 

Audit and Accounts, are concerned. these orders issued after 

consultation with the Comptroller and Auditor General of 

India. 

Sd/- S.C. Mahlik 
joint secretary to the Govt. Of 

India., 

f 

V10 

VY 

jb~ 
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ANNMRE - I!* 

NO. 20014/3/83-1-;. IV- 

GOVERNMENT OF INDIA, 
Ministry of Finance, Deptt* of Expenditure. 

Nell Delhi. the 20th  April, '87. 

office Memorandum 

Subject 	Allowances and facilities for vivilian employees 
of the Central Government serving in the States 
and Union Territories of Nbrthxastern Region and 
A & N islands and Lakshadweep - improvement 
thereof* 

* 0 0 0 0 

The undersigned is directed to refer to para l(iii) 

of Ministry of Finance, Den .,. artment of Expenditure 0 *Me Noe 

20014/3/83-v..,61V dated 14th Decegber, 1983 as amended vide 

Memorandum of even number dated 29-10-1986 on the above 

subject, which is reproduced below 

l(iii). 	"Special 	 -zance". _ .(Duty) Allo% 

'Central Government civilian em- ployees who have all 

india transfer liability will be granted a special 

(duty) allowance at the rate of 25% of basic pay 

subject to a ceiling of Rso 400/" per month on,posting 

to any station.in  the North Eastern Region, Special 

(Duty) Allowance will be in addition to any special 

pay and/or Deputation (Duty) Allowance already being 

drawn subject to the condition that the total of such 

Special (Duty) Allowance will not exceed Rs* 400/- P.M. 

A 
 I'). 

la 

Oco 

, ou 
01  

special Allowance like special compensatory (Remote 

contd. . . 
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locality) allowance, construction allowance and 

Project Allowance will be drawn spparately," 

instances have been brought to the notice of this 

istry where special(Duty) Allowance has been allowed to 

Central Government employees serving in North East Region 

without the fulfilment of the condition of all India transfer 

liability. This is against the spirit of orders on the subject. 

For the purpose of sanctioning Special (Duty) Allowaace, the 

All India transfer liability of the Members of any service/ 

cadre or incumbents of any posts/gro-up.of.,posts has to be 

determined by a C-Ying tests of recruitment zone promotion plyl g 

zone etc* ioe. whether recruitment 9(;9 to the service/cadre/ 

posts has been madd on all India basis nd whether promotion 

is also done on the basis of the all India Zone of promotion 

based on common seniority list for the service/cadre/posts as 

a iihole. More cl se in the appointment order ( as is done 
~V 	

au 

9f in the case of almost all post in the Central Secretariat 

etc. to the effect that the person concerned is liable to the 

transferred anyAhere in the India does not make him eligible 

for the grant dxf special (duty) allowance# 

Financial Advisors of the administrative Ministries/ 

Departments are requested to review all such cases where 

special (duty) allowance has been sanctioned to the Central 

Govt. employees serving in the various offices including 

those of autonomous organisations located in the North East 

Region which are under administrative control of their 

Ministries/Departments. 

Sd/- A.N. SINHA. 
Director ( H3 ) 

TO 	
TELE ; 3o11819 

]Pinancial Advisers of all Ministries/Den (,do 	 Lartments. 
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	 ANNEXURE - III* 

By Regd* Post 
KENDRIYA VIDYAZAYA SANGATHAN 
18, INSTITUTIONAL AREA 
SHAHEED JERT SINGH MTV 
NEW DELHI - 110016. 

P* 130-46/98-99/KVS/Budget 

The Assistant Commissioner, 
Kendriya Vidyalaya Sangathan, 
Regional Office, 
Guwahati. 

Sub; - 	special louty Allowance - Rego 

Datedz- 19th An .L  ril. 
2000. 

Sir, 

I am to refer . to your letter Nb* F*35-1/2000-ZMS(GR)/ 

10247 dated 3.3*2000 and to return herewith 20 applications 

of the staff of Regional Office for payment of S.D.A. with 

an advise that these aprAications may be examined with 

reference to!...the orders/clarifications issued by the Sangathan 

f r.0.m.. J:m"'e to time, It appears from the representat ions that 

these staff members are recruited from N.'R. Region and have 

not loined N.E. Region from outside. 'I E so they are not 

eligible for payment of S,,D*A* Afbbr examination of these 

representations if it is found that they are not eligible 

for payment of S.D.A. #  they may be informed in writing. 

This issue with the approval of the Deputy Commiss - 

ioner (Fin) 

Yours faithfully, 

Sd/- 
( J* So TALWAR 

Copy to; 	 SR. ACCOUNTS OFFICER. 
Assistant Commissioner, K.V.S., Regional officex, Silchar for 
information and necessary action. It has been reported that 
the staff of Regional Office is being paid SoDsAo in the 
circumstances quoted above. It is therefore advised that 
payment of S.D*Ao to the staff of RoO. must be regulated 
strictly as per orders of the sangathan and clarifications 
issued from time to timd. 	

Sd/. 

k4 
V-11 	 AR, ACCOUNTS OFFICER* 
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KENDIUYA V1BYALAYA.SANGj1TLHNN -- ' 
18, Ins ti ULLional, Area, 
Shahid Jeet SJ-ngh.MAr,g 	 V 

Now D)lhi- j_i00 1.6 

_Pa-ted;.: 25/9/96 

'3sj.stant Commissioner, 
Vi(?xalaya Sangathan, 

'.!..L Re(jionzil Offices. 

Provisional seniority lis t Of Audit.Ass is tant for 
1CVS j  11Cjrs,/Reg1ona1.0fL.Jcea as.on.lvlay, 1996- 	f 

~V 
circulation thereof. 

Inviting.your kind attention to th e above s ub oc t,,' 
I am to iorward harewith* a ccpy 09 provialonal sqnjority list 
Of wciating AWit ASsIstant wor kin 	_H%ad Quartemand in 
Regional Offices—of 'the KendrAyer wyajukya Sangathanv~ as on 
May-1996,. 	 follbwing 
Cx a to 

.
(a) The provislonal seniority list of Aud1t 

Assistant has been drawn up.  in accordance 
with the retruitment rules for *the Pos t 
Of Audit Aw4s-tant. ,40.-,8PPrQv%d .'and amended 
from time to time by the Board ~'bf 00'Vernors, 

Cl 	 (b) The seniority has been determined by- combiniliq 
respective acloct. 'Panels in the ratio 

.proscribed in the recruitment rules and acaor-
d;Lriq to. the po3itions .0 f . t1ie--1nd_LvA4Ua1a- ,  
concerned in the respective panels. 

(c) Tho ad-hoc sorvice has not been- counted for 
determinizrig'tlle -seniorltye The seniority has 
been coun-ted - with eftect. from the date, ~of 
reqular - apnointment only. 

(d)- The in3 tructions i 3suOd by Ule DP&AR' ' Vide O.M. 
No. 35014/2/E30-(Estt) dated 7th February, 1986 
have al:3o boan ta)~en into consid aration ,while 
drawning up tho pruvisional aaniority . ~ Jst, 

e) The provisional seniority list -of the'above-
mantioned.employees containa thenamed-0i t1i e 
eXisting incuiWjants onlyflor of those who are 
having lion in these posts. - The names of 

or no more on 
th0so WhO hilvo nilict..) retired, recigned and/ 

the otrangti-i oi-: the KVS havr3 
I-lot bet3ii include(I in the list&  

2. 	 The seniority list may n(.-A-i kindly be circulated' among. 	"I i'l. 
,  a 

	

	 aj. 	d 	 '.. 	I 11 the concerned of-fici vils arid their signature be O ~ t ne in 
W,`zon of having 3een tho lJzt and omis,, joils/Eilter t 01 	- 	y  a I is, J.L* an pointed out by tho indiviCuals concornod may be intixnat-~d to 
this oif ~ ice within 45 Cays from the , date Of issue -of this lis*t 
r  - t( 1~ .~r varifY1119 U10 1)articularn i- rom thc sorvicu recordn mainti1nod 
.111 	I'lux"iOnz.11 OfLiCuli t' 1011(jW-1-th tho curL1i:.ict.%t( 't 	til 	(-JL- foct C) 

con td 6 SP/2 



2 

that ti-le particulars havo been verified from 
and found cbri-ects (In caaa of Hoadquarters, 	i's 	rc Is 0 

Iono will bL c- 	by EatteI 1'3action),-, No representation'lon tho 
criteria mcntioned abovo on the basis of ,  which, 't _ ~wqeniority.,i 
lisk has been drawn up would, however, be entertdin6d,..j ,-JAlsO; f 
no represcntation-rcc6ivcd after the duo date'.W'OuW ~Jbail ,enter-
tained. 

3. 	 Rcceipt- ,  of ..this'. 1atter may pleaso,be j ' 

Yours :LaithfAlly so.  

el 

a , 	 A4  
h 

as abovb. Encl : 

f tho abova Tnbn n 0  iori 
ih~ t is TOF1~1TR~6-d'-061-: 	;"711 7% 1 - ..? 1r1k__71 	, : i 14 	

. . 	1 , 
N  

1 . 'All 0:1f idor,41st'in' ~h6 KVS Hc N ew 

PS/OSD to Commissioner, KVS, 

tt"'c'' KVS 	;'t 	pe ',cc ples) 
Do ~iling,ihand.l 1 -conlUrmation,'. with' 05 , . , rjp'~&O~O' 

5. Guard f ile. 
6 	a r `T ij 

	

Ad rq J n 1 1, 	~iyv ~Oco) f ~f 3 

1:4 

1 W. .? ~ 

4L 

it 
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IDYAT KENDRIYA V" - 
ion) I Sec (ES tto 

Da 	 Whetlher- Remarks 
Dat 	 te of Date 0  e Of'. -  Date. 0  Educa t-ional 7 ­ 7:~ 	 Sc/ point..; . ,  conf ir- 	ST 

-iame 	 Birth 	aPP 0 in t- - ap catiOri Qualifi 	 ment%-in ment in matiOn . , . 
th e 	de- 

T  K V.S 	 .2ra 
-7.7 

6-- 4. 3 
2- 

v 	 - 	 -odt of A/cs.- 
ANTS 	 - 	Now as su 

Ab-DIT ASTIST 	 -looes.67 24.09.79 11. 12 o 61. N%j 
03.07. 44  

mo 
S h. R. sarang kP an I 	

M. Coi 
do- 

1.07.~ 6 ojo05.78 11.12.81 N 0 15.11.46 0 

	

2-. 	Sh o  S an t. La 1 	 B.Ao B o COM. 	
'To 	 do-~ - - 

22.08.4,; 19.!2.66 29.02-80 01.03.62-  41% 

Sh. R.C.Verma 	 B. 
. 	 -do- 

27.02.45 jE>o c5.7 .2 16.05.78 01.0 ~ oS2 NO 

Bose 	 B.A. 

	

40 	Sh. 	X, 	 .4 	 -do- 
.71 29.0jq' 8 j 29.0loB.3  0  

3 . com. S ecr e7tE- 15.07 -649 . - 20-:0 9  
Sh. 	1'.. Shrimali 	riat practice 

-do- Course 	 05.og.46 20.c5.72 20.05o 78  29-io.82 . NO 
-I. A. (iiis t. ) t Shashi.Khann= 	1 	

16. 0 2. 633  140 	 -do- 
03.11.44 03.9.64 	16.02.81 

SsLc Hr.Gr. 
Sh.S. Ramalvdja7tl Hindi 	

-2 	 NO 	 -do- 
01.12.47 lo.08.6 6 ol.09.0 

Sh. R. C. . vjj ay avarg ay a 	 -do- 
og.07o5l 09.09.36 ~ OA.05.83 

Sh . Z.N. Singh 	 BoSc. 	 L 	
~ i. 	

. IN 0 
05.11.42 o --.07.66 12.09- 61  

tosh KLntar -?(j;Q) Hr. Sec. S7-, t t. san 

	

14.08oG3 	 -~10 	 as suidt 0~ 

oc-:.09.76 
'Sh. 	Bandycpadhyeya 	3. Ccr-1 	

19.03.5 

	

0C.0c.6- 10.02.82 	 -do- 

sulakshna sharn-a 	Hr.Se--. 	 01.05.1~_L_- 

	

2. 	 d. 
1.02. 5- 3  ~ .02.78 el- 0  - 84  

Dip. ilrl a 1 i 

	

13. 	 rt 	Dip- E:~ .o 0 
th Af:7.. n . I aw 

1,~~--aur Law w I 
'.7.02.6E 2i-0 ~ - 32  

m 	 03.07. 
S- r. t. pamesh Chawla 

\41  

U 0(lV 
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2 
0 	 0 - 4D 

7. 	 9  

53 Sh.. 	jazi. 	 B.Sc. 	 22.93. 55 18.02.78 3C~ 	 Naw as Suz)dt. 04  A 1cs. 

Hons. 'Sh.-  -T. Ra.--_1 	 B. A. 	 1.07.49 07.04.75 0-:5 .04.83 	 Sc 	 -dc-- 

J1.7. Sh. G. D. Sharima - 	 B. A'. 	 20.09.48 0 3j. 10. 6 8 la.08.S3 	 1,~, 0 1 
(RoOoGwalior) 

18. Sh. Pares Re:a 	 F.r. Sec. 	 05.02.48 1S.06.60 04t. 09. 83 	 NO 	Now as SLmdt. o-1-- -A/cs. 

.->19. 'Sait. Darshaa TandOn 	-,Hr. Se-- 	 1.4.12.45 19.08.68 0 _c. ~O 9. 83 NO 

28.0E.45 14.11.68 0 3. 0 91 . 8 3 

	

C . Sh. H. X. Dass 	C.t 	 Hr. Sec. 	 _jO 

Sh. S. K. Sar-in 	 B. 	 1. 05. 4 7 01.1i.65 1-4 . li. 083, 	 NO 	Djaw'-as Suo(ft. of A/C:;. 

sh. 	x. Sharuiz, 	 Pre Universitj 01.C3.44 27.12.65 .1 4ir 0 2. S4 	 NO 	 -do- 

	

--~2 3. Sh. C. Vasudeva.i 	 SSLC 	 08 -.05.43 08.08.67 31.10.63 	 NO. 
(R. 0. Bangalore) 

24. Sh. A. Bal_~ 31 'Rao 	 B.Sc. 

	

J 	 10.09.49 09.11.71 12. 10. E4 	 N 0 	Now as Sim  d t. 

	

--"2 5 . Sh. R am, N a th 	 Intermediate 	15.11.50 09.08.7! 3 -.. -  
cz i Cu t ta) 	

12. _'3 	 NO 

3h. V. C. Can- har:axi Nair 1M. Com . 	 20.11.52 25.04 	 'jo. s4 26. 	 ad: 	 .7S 09. 	 Z40 	Now as Suzdt. (Admin.) 

~; -2 7. 	Sh. M-..,-%.Patel 	 3. com'. 	 01.06.53 17.10.77 0 1. o S. 8zi 
(R. 0. Ahmed ab ad 1 

	

orty 	 -NO 
(R. 0. Si !char 

/2:3. Sh. 5. chakrab 	 B.Com . 	 01.01.53' 06.03.75 	

0  --- D. ,__ 5 > 

	

/'2 9. Sh. G. M.  Jos hi 	 SSLC 	 01.01.47- --06.07.70 0 0 a. 	 -NO 
(R. 0. Bxpbay) 

kz,il 	
NO 0. Sh. D. K. Tandon 	 B.Sc. LLB. 	16.03.54 30.11.79 01.io.a_ 	 i 

Sh. J. N. Man 	 Mat'r ic 	 15 . 0 4 . 31  2 2 . 055  . 7 2 0 9. 0 7. 4: 91~ 1 	 '.3. 	No: as au-:,dt. of 



10 ,  03.44 01.07.69 16 11.84 z 	311, :v.K.Sen 	 B. Com , 
(R. 0. Calcutta) 

53. Sh. Ram Phal 	 Hr. Sec. 	20.10.4 -1 13,09*66 29.09.84 	 -C- Naj as Supdt. o- A/cs. 

	

-V44-9-,  Sh.--  CL P. Srivas tava 	H. Sao B. Ed*- 	04'-. 0 1. 5 3 23o 12-77-  09..10 

(R. 0. Bh al) CP 
-0 . 

S:q. Rajesl~' Kr. Aggarvial M.Com . 	 05 -.0 1.56 26.05.84 28.05.84 
(A.0. DehrEdu,-i)---:% 

35. Sh ~ R. Santhanau 	 M. can, B.Zd. 	15.0§.50 03.09.70 101.06.84 	 Now S up d t. Of A/~-- 

'M.Con,, 	 10.05.58 16. 06. 84 18'. 0 6. 
,,A37. Sh. S. ---:'.Shriniwas 

CR.O.Bhubaaeswar) 

Sh.  N-irraxijan LA 	 M. COMO' 	 08.02.56 ,  13.'02.8! 23.05.84 	 No. 
Q >\ 	 (R.O.Delhi) 

3 9
~
. Sh. P. K. Bha ttacharya 	ML. Com. C. A. 	23.01.55 31. 07. S41- 31.07.84 

(.R.O.Silchar) 
4.Q~- Sh.,R.S.- Bhatn ~-i ar 	M.Com . 	 01.12. 56 28.05.&-l. 2 C@. 0 3 -. 8.4 NO - 

(R. 0. Ja.-.Lmuy 

Slh. B. 23 . Sen 	 B-Sc.(Hons) 	01.02.56 16.06.8-^- 16.0 6 .84,  
(R. 0. CEilCUtta) 	C.'-..  (inter.) 

Sh. 'Z"- K. S h a = a 	 M. Comr. PG Di-,). 05.10.60 04.0 -0.64-  0 4 0 8. EA1 01.04.67 1: 0 
(R.O. Jai~our) 	in PKVIR 

S*- C-R-Parthasarthy 	C. A. ( Inter) 	17.1-1.57 24.05.84- 24.05.84 
01.0. Bombay) 

BA 4.4. Sh. J-2k. K.-Sha ttacharyE 	M. COM . 	 09.0i.5S) 17. 0-9. 84- 17.09.<- 

	

calcu t -%a) 	C. 	I n t -- r) 
­0  

Sh. D.V- Patria-ik 	n. cam. B.L. 	27.C-2.5-1- 3 1. 0 7. F- 	3j I . 0 7 . 
("P. 0..--iyderabz~d) 

S-h. 	K. S h a a 	 3. Cam. 	 0 1:. 6. 5 	03-,  . a, 23. ~-jE.S"- 

C/ 

C, 
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2. 	 6. 	7. 	8. 

'I -, 	---:'h. D. 3abu 	 2-1. cam. 	 04.03.5-5  31.07.84 31-07.84 	 No 
lyder bad) 	- ac 

411 8. S" I . D. r. -Ka thu r -L: 	 1-1 . C--4. 	 01.12.54 05.12.79 01.10.S4 	 No 	Now SUD(~ t. CZ~ ~jcs . 

AS.  Sh.. Sujit KLLmar Dass 	B.Sc. 	 01. 06.59 14.06.84. 14 0 6 NO 
(R. 0. CaIcutta) 	C. 	inter) 

50. Sh. YSM Reddy 	 I- c 	 . 01.01.54 26.07.64 26.07.6s, 	 No 
R. 0. H-yderc----;--d) 

-51. Sh. -1 7 . Varadara- ar, 	m. C-om. 	 14.08.55 30.05.84 30.0'-:: .E-! 01.;;4.87 -,40 
(R.O. ~fadras) 

S *n J o X. r" ah as hw az I 	 M. Com; BoEd. 	02.10.56 11.07.84 11 . 0 7. 	 NO 
(R.O.Shcpal ~ 

Sh. 3. Haribabr- 	 M. com... 	 16.10.57 31o05.84 31.05.84 	 NO 
(R.O.Hydera::~ ad), 

Sh. D,oC. Rajoria 	 M com; . 	 02.08.55 04.07.84 04.07.SA- 	 NO (R.,  0. 3hcD-)el) 

Sh. k 
- 
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1 
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T 

R 	 L-3 	 /cs. 

	

G~v allor) 	 2 0 . G' 2 . CS 	2 0. 0 2. -f-36 

Vl- 
V 1 	

k ~ 
b, C- 1

~1 	
f t'6 X 

oc~ 



6 
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NO 
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24.12.87 	

. 
NO -NOw-In -N. V. S. 
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bf-  C04,1  (Ty*p e I-ir. o5.05 .49  3angalOre) 	Shorthand Lower) 

SZ2. 	
20.03.90 

,aju  
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L 
Khatarkar 	 retl-'red on 3,.-.7-96 
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C~ 
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-i~77SU-7-:A 
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:"VS(FAQ) 
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P..O.Pztna 

i23. 	Sllq, 3.3.Das 
0. B,lyib .anesw,-,-, r 

124. Sh.  D. Lu ice 

SC 	 08.07.6 . 0 	15.03.83 	 11.03.92 	 140. 
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29. Sh.!i. --i-. ChCUd ha ry 
R. 0. -uwahp 	 05.06.60 	06.06.0-5 28.06.94 
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t 	 _z7  R.O.Guwaha 8 	 05. 05.  94 	 - 'No 
13* 11' P7;. 

_SS 	
_~9 

SM  t.  

R,,O,HY.Q'-&x-abad 	 NO 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH 

AT GUWAHATI 

ORIGINAL APPLICATION No./' 

Rohitaksha Nath and 18 ors ... Applicdnt 

Vs. 

Kendriya Vidyalaya Sangathan & ors 

...Respondents 

The Respondent Nos 1, 2, 3, and 4, 

abovenamed beg to file their Written 

Statement as follows:- 

That all the averments and submissions made in the 

original Application are denied by the answering Respondents 

save and except what has-been specifically admitted herein 

-and what appears from the records of the case. 

2. 	That with regard to the statements made in para- 

graph,4.2 and 4. 3 of the Original Application (hereinafter 

referred to in short as the application) the answering 

Respondents have no comments, as they are matter of records. 

3.- 	That with regard to statements made in paragraph 

4.4 and 4.8 of the application the answering Respondents beg 

11 
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to state that having "al 
- 
I -India transfer liability" is not 

the sole criteria of getting the benefit of Special Duty 

Allowance (SDA). This provision is read with Govt of India, 

Office Memorandum (.O*.M ..) No.11(3) 95-E II(B) dated 12.10.96 

circulated by .  Kendriya 'Vidyalaya Sangathan (hereinafter 

referred to in short as KVS) (HQ) letter No. 130-46/ 

KVS/Budget /Pt-II dated 25.09'.97. 

4. 	That with regard to the statements made in para- 

graph 4.5 of the application the answering Respondents beg 

to state that the averments made by the applicant are not 

correct. The interpretation of the O.M and office order was 

made following judgment of the Hon'ble Supreme Court for-

warded by the Govt. of India and the KVS vide O.M. No. 11(3) 

95-E 11 (8) dated 12.01.96 circulated by KVS (HQ) letter No. 

130-46/KVS/Budget/Pt-II dated 25.09..97. 

That with regard to the statements made in para-

graph 4.6 of the appl'itation the answering Respondents beg 

to state that the averments made by the applicants are not 

correct. The O.M. dated 20.4.87 is not only the determining 

circular. It should be read with the contents of letter No. 

130-46/KVS/Budget/Pt II dated 25.09.97. 

e 
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6. 	That with regard to the statements made in para- 

graph 4.7 of the application the answering respondents beg 

to state that the payment,of SDA is one of the special 

facilities extended to the employees posted in the N.E.Re-

gion, which is governed by the time of instruction of the 

Govt of India as well as the KVS, O.M. dated 14.12.83 and 

20.4.87 and are subject to the condition laid down in -the 

P.M. dated 12.01.96 and 25.9.97 issued by the Government of 

India and the KVS keeping in view the recruitment*rules and 

promotion rule of the KVS. The condition for making payment 

of SDA has been issued by the KVS(HQ) vide letter No. F. 

130-46/KVS/Budget dated 5.3.99. 

In respect of group D employees they are locally 

recruited and the Assistant Commissioner being the appoint-

ing authority fill up the posts from amongst the candidates 

sponsored by the local employment exchange. Although group 

B' and 'C' employees are selected and posted by the KVS 

(HQ), they are not posted from outside the NE region to make 

themselves eligible or SDA. 

7. 	That' with regard*to the statements made in para- 

graph 4.9 and 4.10 of the application the answering respon.- 

dents beg to state that the employees who are posted from 

outside the N.E.Region 'are paid SDA in terms of the Govt. of 

India, O.M. dated 12.01.9efollowed by the Judgment dated 

20.9,.94 of the Ho'n'ble Supreme Court. 
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The SDA is being paid in accordance with the 

instructions of KVS(HQ)'followed by the instructions of the 

Govt. of India from time to time and in honour of the Judg-

ment of the Hon"ble Supreme Court. 

	

B. 	That with regard to the statements made in para- 

graph 4.11 of the application the answering respondents beg 

to state that the applicants in no way shall suffer finan-

cial, harassment.as  they are not deprived of their rightful 

claim in respect of all.other elements,of salary except SDA. 

	

9. 	That with regard to the statements made in para- 

. graph 4.12 of the application the answering Respondents beg 

to state that the action ,of the respondents cannot be treat-

ed as sudden one in view of the circulation of the KVS (HQ) 

letter dated 25.9.97 and other time to time clarification. 

	

.10. 	That with regard to the statements made in para- 

graph 4.13 of the application the -answering respondents beg 

to state that Article 14 of the Constitution of India has 

not been violated. The benefit of SDA has not been denied in 

contrary to the instruction of the higher authorities. 

	

11. 	That with regard to the statements made in para- 

0., 

I 
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graph 4.14 of the application, the answering Respondents 

begs to state that the benefit of SDA has been withdrawn in 

terms of all the relevant instructions of the Govt. of India 

and KVS(HQ) and also in compliance with the Judgment of ' . the 

Hon'ble Supreme Court of India. As such the action of the 

respondents is not illegal and unreasonable. 

12. 	That under the facts and circumstances stated 

above it is respectfully prayed that this Hon'ble Tribunal 

may be pleased to dismiss the application with cost. 

V E R I F I C A T I O . N 

I, Sri Ghaneswar Rabha son of Lt S.Ch. Rabha, aged 

about 51 years, prese.ntly working as the Administrative 

Officer, Kendriya Vidyalaya, Silchar do hereby verify that 

the statements" made in paragraphs are true to my 

personal knowledge, those made in paragraphs 

are based on records and nothing material has been concealed 

therefrom. 

P a c e 

Date 	 Deponent 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL :: GUWAHATI BENCH 

AT GUWAHATI 

ORIGINAL APPLICATION  NO. 245 of  2000 

Shri Rohitaksha Nath & 18 Ors. 	Applicants. 

Versus 

Kendriya Vidyalaya Sangathan & Ors, 

6 	 .... Respondents. 

REJOINDER  TO THE WRITTEN STATEMENT 

That the applicants have received a copy 

of the Written Statement filed by the respondents and 

have gone through the same *  Save and except the statements 

which are not admitted herein below, all the averments 

made in the Written Statement may be treated to have 

been denied. 

That before adverting to the averments made 

in the Written Statement the applicants beg to state that 

in terms of the OM dated 20.4.1987 ( Annexure - II to 

the original Application ) the applicants are eligible 

for grant of SDA. The applicants fulfilled the criteria 

of recruitment zone, promotion zone etc. and, therefore, 

contd... p 2* 
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there is no justification to discontinue SDA to the 

applicants. It is evident that the KVS Authority on 

erroneous interpretation . of the OMs/Circulars issued 

by the competent authority from time to time has dis-

continued SDA to the applicants. In this connection it 

would also be relevant to refer to the Accounts Code 

for the Kendriya Vidyalayas. In the said Code it has 

been provided that KVS employees who have All India 

Transfer Liability will be granted 'special Duty Allowance 

12-31 % of the Basie Pay. The preface to the Fourth 

Edition of the Accounts code has been signed by the 

Commissioner of KVS on 16.5.2000,, It is therefore, evident 

that SDA has been illegally and arbitrarily denied to the 

applicants, 

A copy of the Accounts Code is annexed hereto 

and is marked as ANNEXURE -  VI  . 

That with regard to the statement made in 

paragraph 1 and 2 of Written Statement the applicants 

have no comments to offer. 

That the applicants deny the correctness of 

the statement made in para 3 of the Written Statement 

and reiterates and reaffirms the statement made in the 

original Application,. 

contd.... p 3, 
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That with regard to the statement made in 

paragraphs 4 and 5 of the Written Statement the applicants 

deny the correctness as it is to mislead this Hon'ble 

Tribunal. As stated above, it is crystal clear that SDA 

has been illegally and arbitrarily denied to the applicants 

inspite of their eligibility for grant of Special Duty 

Allowa=e. 

That the applicants deny the correctness of 

the statement made in paragraph 6 of the Written Statement 

and reiterates and reaffinns the statement made in the 

original Application# 

That with regard to the statement made in 

paragraphs 7, 8 and 9 of the written Statement the appli-

cants beg to state that as they satisfy the eligibility 

criteria as laid down gI in the OMs referred above, the 

action of the KVS Authority in purporting to deny SDA 

w.e.f , May, 2000 is wholly arbitrary, unjust, unreasonable 

and legally not sustainable. The applicants further beg 

to state that it was the duty of the respondents to 

decide the eligibility of the applicants having regard 

to the eligibility criteria laid down in the OM dated 

14 .12 .1983 and 20.4,1987 . The a4 dated 12 .1,1996 was 

issued in an altogether different context. 

contd .... 
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That the applicants deny the correctness 

of the statement made in paragraphs 10 and 11 of the 

Written Statement and reiterates and reaffirms to the 

statement made in the original Application. 

9) 	 That Inder the aforesaid f acts and circums- 

tances stated above, it is respectfully pray .ed that this 

Hon"ble Tribunal may be pleased to allow the application 

with cost. 

VERIFICATION 



V E R. I F  1 C A T  1 - 0  N 

I o  Shri RohitaRsha Nath, Son of L ate Rajendra 

Vath,r  aged about 32 years *  presently working as Lower 

Division Clerk, office of the Assistant commissioner, 

Kendriya Vidyalaya Sangathan, Silchar Region, Silchar do 

hereby solemn- ly affirm add verify that the statements made 

in.,pa.~,agraphs 1., 3, 4,. 5.. 6, 7 and 8 are true to my know-

leage and those made in paragraph 2 being matters of record 

are true to my information derived therefrom which I believe 

to be true and the rest are my humble ' submissions before 

this Hon'ble Tribunal. 

.I dedlare that I am authorised to sign this 

Verification. And I sign the sa'me - on' 25th day of July 'A001 

at GuWahati #  

SIGNATURE 





PRl;F:V.TTO'TTlE FOURTH 4~ 

The third edition of the Accounts Code fov Kend----~~- a 

Vidvalavas ", as  published in May, 1989. 1 With - tile 
of the Fifth Central 

im plementation of the recommendations 

- changes introduced during the last 

	

Commission -and othet 	 en, 

d 	3 
11 veni.s. the revision of Accounts Code ha l  become 

IWcessitv. it was also illiportant as co pies of the earber ecino'.1s and 
%%ere not ava: ] '~ bje Nvith many of the Kendriva Vidyala% is 

the Regional Offices. 

The present edition incorpOl'ates IIU the circul'ars and 

i list ructions 
. 
relevant to the accounts and fimi. ncesI.,  of tile 

Kendi - ka Vidyalavas. The Accounts Code also incorporatc
-,  

kas Nidhi' meraing the earstm -hile 
tile sc licille of' 'Vidyalaya Vi 

Pupil Fund, Maintenance & 
1)evelopment Fund and Science 

1: uIld NV I l ich has been introduced wx-f 1.4.2000,  instructions 

l-clating to entrustment of the Provident Fund accountin2 .  work 

ffices and vesting Pension Sancti,mim-1 
to the Regional 0 	

1 Offices. Authorities NN-i th tile  lZeViona 

grateful to Shr i S. N1 .  (;upta, former 	& 
am 
Shri PK A(Tcya]'Wal, Dy. Commissionel' (Fipance), Sil"i ,r 	 er  and members of 

.I.S. Talwar, Selliol. -kccounts OfFic 

Accounts & 
Finance NN-'in,g for.updafing the Code and for 

modifications, 	decisions 	and illcorporating 	various 
-uctions. . I hope that the present edition would be found instj 

useful in understanding the various 
accounting procedures, 

bv various 
financial . 

powers and other 1-0evant matters 
fulictio'naries in the smooth and efficient working of Kendriya 

N"id-valavas. 

A 
Calrae. 

Collijilissiuner, 
Kefidriva Vid-yalava Sangathan 

Ne\% Dell * 

Dated 	lay, 2000 
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APPENDIX 24 

SPECIAL ALLOWANCE AND FACILITIES FOR SERVICE IN NORTH- 
EASTERN REGION, ETC. 

The need for attracting and retaining the service§ ~ of teachers and officers for 
service in the North-Eastern Region comprising the states of Assam, Meghalaya, 
Mani1pur, Nagaland, Tr;pU._a,  Arunachal Pradesh, Sikkim and Mizoram has been 
enqaaina the attention of the KV.1_- for scrne !t ha-_ !;ccn. -- ccOrdingly decided 
that the following improved allowances ana lacilities may be sanctioned to the 
employees of the KVS serving in the North-Eastern Region and Andaman & Nicobar 
Islands on the anology of similar orders issued by the Government of India in respect 
of their civilian employees serving in that area. The orders came into effect from 
1. 11.83 as'extended from time to time. 

1. Tenure of Posting 

There will be a following tenure of posting on transfer at a time for KVS employee 
having All India transfer liability and on completion of this tenure, they will . be 
considered for posting to a station of their choice as far as possible. 

For staff with service of 10 years or less 	 Three years 
For staf f with more  than 10 years of service 	Two years 

Period of leave, training, etc. in excess of 15 days per year will be excluded in 
counting the tenture period. However, the period may be extended in exceptional 
cases in exig4ncies of public service or when the employee concerned is prepared 
to stay longer. Deputation allowance will be admissible during the extended period 
also. 

This will not, however, be applicable to these officers and employees who 
have been specifically recruited for service in the North-Eastern Region. 

2. Weightage for service in North-Eastern Region 

Satisfactory performance of duties for the prescribed tenure in the North-
Eastern Region shall be given due recognition in the case of eligible officers in the 
matter of:- 

Promotion in Cadre Posts; 

Deputation to Central tenure posts; and 

Courses of training in India and abroad. 

A specific entry shall be made in CR of.all employees who rendered a full 
tenure of service in the North-Eastern Region to that effect. 

3. Special (Duty) Allowance 

KVS employees who have All India trans ~er liability will be granted special 
(duty) Allowance Ca 12-1/2% of basic pay. This will be in addition to special pay 
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and/or Deputation (duty) allowance, if any, dray.n. Specia: :- -.mpensatory (renlote 
locality) allowance, construction alloviance an-d project al.: ,,-,,ance can b,3 drawn 
separately if admissible. 

It will not be admissible during leave/training beyond 1---  days at a time and 30 
days in a year, an during susperi~io`n/joining time. 

it will not be admitsible to the employees serAng in the 
etc., Who :~ave 'vuen specificamy recruiled by A me Sa.,ga: - .~-n for service in that 
area. 

Special (Duty) Allowance will not be treated as'Pay'fo. Zny purpose. 

Special Compensatory (Remote Locality) Allowance 

This allowance is granted to KVS Employees serving n the specific remote 
localities of the country, at the following rates:- 

Areas 	Pay below Pay Rs.3000 Pay Rs.4500 Pay Fs.6000 Pay Rs.9000 

	

Rs.3000 	to Rs.4999 	to Rs.5999 	to Rs. ~_999 	and above 

	

Rs. 	Rs. 	Rs. 

	

Rs. 	Rs. 

Part A 
Sikkim 
Andaman & 300 	500 	700 
Nicobar 	

i .200 	1300 

Islands 
(Car Nicobar) 

Part S 
I . Arunachal 

Pradesh 
2. Nagaland 	250 	400 	 550 	 &,-;o 	1050 

Andaman & 
Nicobar Islands 
(Port Blair) 

Part C 
Manipur 
Mizoram 	150 	300 	 450 	 6L10 	750 
Tripura 

Part D 
Assam 
Meghalaya 	40 	80 	 120 	 161 	200 

Note: i) Those in receipt of Special Compensatory Allowance will not be entitled 
to Hill Compensatory Allowance, in addition. However, where the Hill 
Compensatory allowance or any other compensatory afl:wance admissible 

V-s' 


